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RnsERvE BAIYK OF rNDIA '

(Foreign Exchange DePartment)

(CENTRAL OFFICE)

NOTIFICATION

Mumbai, the 2nd March,2015

Foreign Excilenge Managenent (Internntional X'inencial Services Centre) Requiations,20i5

G.S.R. 2lS{E},-In er-ercise of the powers conferred by section 47 of the Foreiggr Exchange

vrun*g"*"n, irt 
^i99t-t qi-ti tiggl, the Reserve Bank makes thE iollowing regulations relating to financiai

institritions set up in International Financial Services Centres, namely:-

l. Short title and commencement:-

i. These regulations may be called ttre Foreign Exchange Management (lnternational Financial

Services Centre) Regulations, 201 5'

ii. They shall come into force from ttre date of their publication in the Offrcial Gazette'

2. Definitions:-

theseRegulationsunlesstlecontextrequiresotherwise-

(a) .Act' shall mean the Foreign Exchange Management Act, 1999 (42 of 1999);

(b) 'Financial Institution' shall include

(i) a company, or

(ii) a firm, or

(iii) an association of persons or a body of individuals, whether incorporated or not, or

(iv) any artificial juridical person, not falling within any of the preceding categories

"n!ug"O 
in rendiring financial services or carrying out financial hansactions'

Explanation: F'or the purpose of this sub-regulation, anf without any loss of generality of the above' the

expression 
.financial inriitotioo' shall includianks, non-banking financial gom.Panies, insurance companies'

brokerage firms, merchant banks, investment banks, pension funis, mutualirnds, ttrusts, exchanges, clearing

houseso and any other entity that may be specified Ly the Government of India or a Financial Regulatory

AuthoritY.

(c) .Financial service, shall mean activities a financiai institution is allowed to carry out as

specifr"d in the respective Act of the Parliament or by the Government of India or by any

Regulatory Authority empowered to regulate the concerned financial institution;

(d) .Financial transaction' shall mean making any ilyment 
to, or for the credit of any person' or

receiving any payment fo.,-Ui otJ"t oi o" behalf of any person'^or drawing' issuing or

negoti"fd;i iil or **"tung, or promissory note, 
-oi 

transferring any security or

acknowledging anY debt.
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(e) .FMc' shall mean the Forward Market commission established under the Forward contracts
\-/ 

(Regulation) Act, 1952 (74 of 1952)'

(f) .International Financial Servioes Centre, or .IFSC, shall have the same meaning given in

sectio" 2Gi-"iihe speciat Economic Zones Act,2005 (28 of 2005).

(g) ,IRDA, sha, mean mean the Insurance Reguratory and Deveropment Authority established

underthelnsuranceRegulato.yuJo"n"lopm-entAuttrority 
Act,1999 (41 of 1999)

(h).PFRDA,shallmeanthePensionFundRegulatoryandDevelopmentAuthorityestnblished
under the pension Fund Regului"w 

"nO 
Develipmeni Authority Aci, 2013 (23 of 2013)

(D .Regulatory Authority' shall include Reserye Bank of India (RBI)' Securities Exchange Board

of tndia (SEBI), Insurance ilfiilt_Development Authoiity (IRDA), Pension Fund

Regulatory and Development A;;fority fnnoeo 
-Forward 

Market commission (FMc) or any

other statutory authority 
"*po*"r"a 

io regulate ainancial institution under the lndian laws'

0) ,'EBI, shall mean the securities and Exchange Board of India established under the securities

and Exchange Board of India Act' 1992 (1 5 of 1992)'

(k)The.wordsandexpressionsusedbutnotspecifiedintheseRegulationsshallhavethesame
meanings respeotivliy assigned to them in the Aot'

3.Anyfinancialinltitutionorbranchofafinancia]institutionsetupintheIFSCand
oermittedrrecognised as such by the Government of india or a Reguiatory Authoriiy' siraii be treato<! as a

p"rron resident outside India'

4. A financial institution or branch of a finanoial institution shall conduct such business in such

foreign currency una *iit, ,u"rt p"rron*, *t 
"tt*'resident 

or otherwise' as the concerned Regulatory Authority

may determine.

5.SubjecttotheprovisionsofSectionl(3)-oftheAct,andsaveasotherwiseprovidedinthese
Regurations or any 

"ar,.r-d"g"l"riols.9, 
directed uy'trre Reserve Bank of India from time to time, nothing

contained in any other regulations sha[ "d;;;;nancial 
institution or branch of a financial institution set

up in an IFSC.
[No. FEMA 13391201 s-RB]
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